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SHRI T. G. VENKATESH: I would like to know from the Government whether
they are working out a plan, like GST, on the power policy so that there would be a
uniform power rate all over the country. Then, the survival of industry will be possible.
Thank vou.

SHRI ARUN JAITLEY: Sir, power squarely comes within the 'State Subjects'
and, therefore, the Central Government at this moment has no plan in order to shift the
responsibility from the States to the Centre. There is no such proposal, at all. But, if you
recollect, the problem that the hon. Member has raised is the problem which was plaguing
several electricity distribution companies in the States. One of the primary reasons was
not being able to charge every consumer the cost of power, and the cross-subsidisation
had made it costlier for a number of them. Many of the State discoms, therefore, were
a part of this large NPA of the public sector banks. In fact, when we speak in terms of
the NPAs, we speak of the infrastructure sector or the textiles sector or the steel sector;
but, in the power sector, the State discoms are also a major contributor because of these
reasons. The Central Government had come out with the UDAY scheme by which the
State Governments were asked to take over the habilities of the Boards so that the Boards

could start operating on a larger commercial consideration in future.
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Effects of demonetisation on banking system

TE409. SHRI SANJAY RAUT: Will the Minister of FINANCE be pleased to

state:

(a) whether it is a fact that the credit growth of Public Sector Banks and private

banks has witnessed a huge decline because of demonetisation;

(by 1if so, the 1ll-effects of demonetisation on banks and the steps being taken by

Govemment to correct the same;

(¢) whether it is a fact that T1.80 lakh crore are required to streamline the banking

svstem; and

(dy 1if so, the steps Government proposes to take to ensure that this capital is
provided to the banks?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) and (b) Credit growth is dependent on factors such as global economic outlook,
commodity cycle, stability in global markets, international trade and other macro-
economic factors. As per data received from Reserve Bank of India, Gross outstanding
advances for Public Sector Banks (PSBs) and Private Banks increased by over ¥ 80,000
crore between October 2016 and December 2016,

T Original notice of the question was received in Hindi.
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(¢) and (d) The Government has carried out the exercise of capitalization of Public
Sector Banks (PSBs) to conform to regulatory capital norms as well as to support capital
demands of a growing economy. As part of "Indradhanush Plan" undertaken in August
2015, total capital requirement up to FY19 was estimated at ¥ 1, 80,000 crore. Out of
this, it was estimated that ¥ 1,10,000 crore shall be raised by PSBs from the market while
T 70,000 crore shall be infused by the Government from budgetary allocation. So far, the

Government has infused around ¥ 50,000 crore into PSBs.

From time to time, the Government permits PSBs to raise capital from public
markets through Follow-on Public Offer (FPO) or Qualified Institutional Placement
{QIP) by diluting Government of India holding upto 52% based on parameters like their

capital requirement, their stock performance, liquidity, market conditions.
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SHRI V. VITAYASAI REDDY: Mr. Chairman, Sir, the hon. Finance Minister while
delivering the Budget Speech had categorically stated that the liquidity in the banking
system on account of post-demonetisation would result in lowering the borrowing cost,
that 1s, lending rate and also improve the credit growth in the industry. Sir, according to
Reserve Bank of India Monetary Policy Report, which has been released on 6th April,
2017, the credit growth remained sluggish at six per cent. So, I would like to know
from the hon. Finance Minister whether the Ministry 1s taking any steps to improve the
credit growth, which 1s sluggish and remained at six per cent on account of asset quality

concerns. Thank vou.

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): Sir, the hon. Member
would realize that all steps which are taken to give boost to the economy are in that
direction so that the economy grows. It also means that credit growth should increase.
Alternative source of credit such as bonds, etc., have seen a significant revival. He may
also remember, notwithstanding the monetary policy decisions of the Reserve Bank of
India, immediately after the demonetisation in the first go itself, in the month of January,
the Banks had cut their rates down by almost about 80 to 85 basis points, depending
on different Banks. Recently, again, at the beginning of this month, I saw there was a
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marginal cut by some banks. And, therefore, banks have themselves also been indulging
in the exercise of cutting down the rates, essentially, because excess liquidity is available

with banks and they want to use this amount.

SHRI D. RAJA: Sir, my supplementary is relating to the reply given to parts (¢) and
{d) of the main question. Arunji has already dealt that point. Even then, I wanted to put

this supplementary.

The reply says, "As a part of 'Indradhanush Plan' undertaken in August 2015, total
capital requirement up to FY 19 was estimated at ¥ 1,80,000 - crores. Out of this, it was
estimated that ¥ 1,10,000 crores shall be raised by PSBs from the market while ¥ 70,000
crores shall be infused by the Government..." This is the reply given. It is a good positive
step taken by the Government to infuse capital into public sector banks. But, why 1s there
increase in the NPAs? The hon. Finance Minister 1s well aware that the primary reason
for NPAs is the wilful default by corporate houses. And, Sir, wilful default is a crime.
So, what action the Government is contemplating against wilful defaulters? Sir, at least,
you should tell the names of defaulters to Parliament. In the name of secrecy, if you don't
reveal the names, 1t 1s not fair. Parliament should know the names. So, I wanted to know

what action the Government is initiating against the wilful defaulters.

SHRI ARUN JAITLEY: Sir, every NPA is not due to wilful default. There are
separate categories. Under one category of NPA, a person is not able to service his loan for
a period of ninety days, and, therefore, the performing asset becomes a Non-Performing
Asset. A wilful default comes under a separate category altogether where one diverts
money, does fraudulent exercises for which he is liable for criminal action, in addition
to various actions. That is a separate category under the RBI guidelines. And, there is no
provision which provides for any secrecy with regard to names of wilful defaulters. And,

therefore, not only their names but also their photographs are printed.
SHRI D. RAJA: What action is the Government taking?

SHRI ARUN JAITLEY: In all cases of wilful default, not only are the recovery

proceedings launched but even the criminal proceedings are launched.

SHRI ANIL DESAL: Sir, my supplementary question is not directly relating to the
effects of demonetisation on banking system, but it is concerning the operative lines taken
by private banks vis-a-vis public sector banks. If the hon. Finance Minister permits, T will
ask my supplementary.

MR. CHAIRMAN: You don't need any permission. You just ask vour question.
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SHRI ANIL DESAI Sir, it is not directly on the effect of demonetisation.

Sir, public sector banks, apart from their core banking business, are also catering to
industries and they also have to involve in various rural sector schemes of the Government
where there are responsibilities and no profit 1s involved. Therefore, their percentage of
profit always goes down as far as their core banking activity 1s concerned. But, private
sector banks limit their activities in urban areas where you have cream of business. And, in
the absence of a level-playing field, private sector banks are always going ahead of public
sector banks and public sector banks are always under pressure. So, I would like to know
whether the Government is thinking to rein in private sector banks' profits and whether

any level-playing field mechanism proposed to be evolved and enforced accordingly.

SHRIARUN JAITLEY: Sir, provisions regarding priority sector lending, etc., would
be applicable to them. The hon. Member is right and that is how the market economy
itself functions. Now, you have various kinds of banking activities which have expanded
beyond private sector banks. You have a new category of Payment Banks coming up.
You have banks which exclusively deal in digital transactions catering to a section of
consumers. So, their activities will be of different kinds. At the moment, there is no
proposal to regulate the activities. We have to allow these banking activities to expand.
And, T am sure, the private sector banks will eventually play an important role in the
industrial and the infrastructure development of the country, considering their size and

their profitability.
Discrimination against civilian wards in Army schools

#410. SHRIMATT KAHKASHAN PERWEEN: Will the Minister of DEFENCE be

pleased to state:

(a) whether Army Welfare Education Society (AWES), Delhi Area Headquarter
has been violating the rules regarding refusal / delay in replying to letters from Members
of Parliament / VIP References in matters relating to admission of civilian wards in Army

schools, if so, the details thereof;

(by whether AWES discriminates against civilian wards as compared to Defence
wards in Army school which includes higher fees and lack of school bus facility to civilian

wards;
(c) 1if so, the reasons therefor; and

(dy the steps taken by Government in this regard?



